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b
Heard Mr,B,N,Nayak, learned counsel

f
‘ A 4 N | appearing for the Applicant, It is a fact
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| Order 3t.06.03.2003
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that the Applicant has represented against
"‘)\M\&» his transfer order only on 28,02.2003, In

Zj%;ﬁ OL\ 521 this view of the matter, the Applicant has not
}%\ exhausted all the remedies available to him.v

, He may appraach this Tribunal after the

Q" Aelm R I o P)’ remedies available to him are exhausted./\]L
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04 We have also heard Mr.S.B.Jena, ledrned

7&9@@1)/ to fhe Comws
Zé/'vﬁ/t éafé %Joﬁé,.

Addl,Standdgy Counsel on whom a copy of this
Original Application has been served, With

the above observations, this Original

Application is disposed of.

. ' Send copies of this order to the
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counsels appearing for both the parties,

Member (Tu c.lal)




